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admission and Interim Orders, Bhexpragex fn this
- applicebion, ixxkkxk“The applicant is a PWI working

of AEN(GB) «gainst 30%.vacancy through Limited N

0.A. = 22/96

Hon'ble Mr. K.D.3aha, Member (A)

———

Adjourned to 12.1.1996 for admissicn,

Member (A)

Hon'ble Mr. ¥,D.Saha, Member (A)

o e to s oo
\

Heard the learned counsel for the

applicant Mr. Sudame pPandey on the question of

in samastipui Division of N.E.R}ly. It appears thaﬁ//u

for formation of & panel for £illing up the postg

Departmental Competitive Examination, a written R
test was held on 12,11.1995, It is submitted that

the results of the written test were published or,

20,12,1995 and a viva-voce test will be held on
1¢,01,1996.,

2. The prdyer in this application is for
quashing Annexure-a/1 which is list of candiaax\

declared successful in the witten examination
and also for issue of direction restraining the

respondents to postpone/stop the viva-voce test
and to conduct written examinuticn afresh in accor-
dance with the prescribed selection rules, procedure

and syllabus,

3. The applicant has also prayed for Interim
Rellef in that the respondendis be directed not to

proceed further with the process of selection and
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to stop the viva-voce test scheduled to be
' }
held on 19.01.1996 till final disposal of the

application,

4 This is a Division Bench Matter, Since,

Division Bench is not,avéilable and there is nok
likelihood of ‘@ Di.ision Bench being uvailable

. shortly. and alsc considering the urgert nature. of

the matter,’ as submitted by the learned counsel
for the applicant, I tdk£~up the matter on the
question of grant of ex-pdrte interim telief as

prdyed for by the 1earned counsel tornthe applicant.

N |

. : I ,
S5e ~ Considering the submissions, 1‘admrt§f

" this application., Issue notices to the respondents.

W/s should be filed within four weeksl Rejoirnder,
if any, may be f£iled within two weeks}theredfter. ;

rRequisites should be filed withirn a w%eg, The fina

result’ of the selection, és‘aforesaid{.shall be

subject to the final decision of this kase, ‘
. . , |

List this caée on O1. d3 19§6 before the

Reg;strdr for completion of’ pleadings.

“- Q*QX”C“”k' KD S4ha)

1% .

S

/

\\,.‘

462407 Low gpen 15T b «/X‘> e

' Member(A)L '
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5/10.5,96

Respondents are

Let 05.06,96 be

Shri, M, L, Paswan,

Fas
r ' -~
i

3 «

® o000

Nobody is present on béhalf of either of the part

Registrar Incharge.

S

Notices have been issued to the respondents on 24,1, 96,

W/s has not been filed as yet Let 10.4.96 be fixed for

SR & W/s.

Shri M.L.Paswan, R

Nobody present on behalf of ei

.Party. WS has not L

‘for filing s,

Shri. M,

Léarned

egistrar Incharge

g

( Ml L, Paswan)
Reg}strar I/C

ther e

*én filed. List on 10.5.96
i

gp’f.

€ M.L.,Pagsy-n .
Registrur I/

L. Paswan, Reglstrar Inchar@“ : ' (

counsel for the applican
unrepresented, W/s has ot yet been fii

fixéd forfiling the W/s,

( Ms L, Paswan )

'Regist{ar 1/C
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ol .’W{ﬁ‘ 6/5 5.6 .96 Shri Iﬂ.L.?aswan' Registrar I/c ‘

}
|

W.S. has not been filed. List on

' 16.%.9é§}for filing W.S.
_ »

. ( M.L.Paswan ) & .°
SKS ' Registrar I/c @% A L/
['Q[M?f‘y Nrg./ﬁﬁﬂ‘@k MW(;—;DM I{ﬂmﬁ7w ’ o
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1£V4f‘7b,h’ /Néb for the applicant. W/s has not beg _

! [ N9
\
|
|

'// - | filed. List on 18,12,1996 for filing W/s as a 1ai£ chgnge.

| | (.1, Pagwan)
SK Registrar I/
/ R . . . . )

None for the parties. W/s hds not been filed

although 1ést chance was given. However, one mor e

; chance is. given to the respondents to file W/s.

f | put up on 13.2,1997 for £iling W/s.

( M, L.Pasyan -
RegistraTr I/e
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- O.A.~22 of 1996 .

|
19/13.2,1997 & - Shris.N, Choudhdry, proxy counsel for Mp.

§
Sudam@ Pandey, learned counsel for the dpplicant

i$ present. None for the respondents. W/s has not

been filed g%Zhough sufficient time was given

to the respondents. In thecircumstences; let this
c3dse be piaced before the Hon'ble Bench for

direction on_20.2.1997.

i ool ( S.P.Sinha )

MPS, Dy.Registror I/c

']
‘28./ 20.2.97. W/S has not been filed so far. Four weeks furt
time is allowed for the same, List it on 23 4 975
further dlrectlon.-

1./ 23.4.97. W/S not filed so far. List on 9.7.37 ror”E;rectid'it

3 , - N
/c8s/ | ~ (V.N. Mahraiia)
' Vice-chairman

22./ 9.7.97. W/s hot filed so far. Four weeks furtacr time

is allowed for the same. Rejoinder may bes filed within
Tt two weeks thereafter. List it on 22.3.37 qii direct:

ST
4 \ : \\
_/ces/ ‘ : : \J§ '
(V.N. Nehrotra)
Vice-chairman

23/22,08,97 W/s not filed so far, Four weeks further
| time is allowed for the same. Rejoinder may be filed
within two weeks thereafter,

‘ Li.t for direction’ on 2;.10.19%3l’
e I o “ﬂiN

f ) (V'N.Mehrotra)
SKI , ' Vice~-Chairman
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Wﬁsnot filed so £ ar.. Four weeks turther ‘

24/22.10.97
time is allowed tror the seme. Rejoinder, if any }‘
: may be filed within two weeks thereafter. K h
i+ "
i i List tor direction on 31.12.1997 '
' | W
(V.N.Mehrotra)
1 SKJ . - . - Vice-Chairman
;i25/31 12,97 W/s not filea so far.Four weeks further time
i
: ijs allowed for the same. Rejoinder, if any, may be fllea
! within two weeks thereafter, '
List on 27:02,1998 for airectio
~ 2 ..
(V .N.Mehrot,ra)
SKJ vice-Chainman
26/27.02.98 : «wi/s not filed so far. Eour‘weeks fuzther time is
allowed for the same.“Re301nder, if any, may be filed wlthln
two weeks t.ereafter. List on 19.05, 1998 for\dlrectlon.
: > | ?“A ;
. (L. R K, Prasad) ‘ \V N.Mehrotra)
SKR Member (A) vice-Chairman , |
.o . 1

.

27./ 19.5.98.. W/s not filed so far. For the last time, four. weeks
further time is allowed to thé respondents to file W/S.
" Rejoinder may be filed within f two weeks theréafter. List
it on 7.8.98 for direction.

k)ff€2§£3 . | S "gﬁN ;

.

/cBs/ - (L.R.K. Prasad) (V.N. Mehrotra)

e ‘ T Member (A) Vice-chairman
28./ 7.8.98. Shri S. Pandey, the counsel for the applicant.
s though'V,

W/S has not been filed even now,/6ne last
opportunitywesx was granted to ths respondents. No further

opportunity shall now be given. List it on 2.11,98 for

. hearing.' " S&
- /ces/ | (L.R.K. Prasad) : (V.N. Mehrotra)
Member (A) _ Vice=chairman
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" Note of Resistry Orders of the Tribunal

29/02.11. 98 ~  On the request of the applicant, list
it on 09,12 ,1998 for hearing, .

e . (LakshmanJha).- (L. R.K.Prasad) ]
SKJ Member(J) -  Member(a) .

30/09.12.98  List 0n09.05.1999 for hearing.

iLakshéggzq” o Ff*’eﬁ;f?/////’/’j7

- ) Jha) (L. =, K.Prasad)
ST Member (J) Member ()

<

“31/09303*.99 List on 22,04,1999 for hearing.,

mn%\%\% | i pm/@Q/—j

: (Lakshman Jha) ~ (~. R.K.Prasad)
: . . SKJ Member(J) Menber {(A)
32/22.4.99 List on 28.6.99 for hearing.

Vo) (LAKSHMAN JHA) (L.R.K.PRASAD)
, MEMBER~J  MEMBER-A

- 33/28.06.99  For want of ine, hearing is adjourned

to 10,08,1999, ‘

(L.R. G Prasad) e———_  (5.Na
N ] 7 . ins}
SKJ Membe r(A) B Vi?:e.. dhaii];?;n

G . . P 2
\ e - .
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ed for

34/10.8,99 For want of time , let it be listed
: L ¥

~ hearing on 23.9.99 .

(/fym) | e

AKJ . o (L .R.K.PRASAD) \
MEMBER(J) MEMBER(2)
N . 35 0 -
.23.9.99 ' |
.. List on 22.10.99 for hearing.
CHM o B
s (L.R .K.Prasad)
(Lakshman Jha) Merber (A)

Member (J})

2% 36/22.11,99 Due te nen-availability ef DB, list
g +it-for hearing en 1,12,1999 ,

‘ . - _ / B
ART - (L .R.K,PRASAD)
‘ MEMBER (A)

by \4“

«

37/1.12,99 - List it fer hearing en 18,1,2000 .

.
AKT (L JHA) .. (L.R.K.PRASAD)
- MEMBER(J) o MEMBER (A)

T o

38/18.01,2000 For want of time, list it on 06.03,2000

) - ﬁf e P —
) {(LoHmingliana) (S.Narayan)
SKI Member (A) ' : Vice-Chairman
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‘i33/06.03.2000 None appears on the either side, ‘
Let it be listed after four weeks hence

on 06.04.,2000 for hearing. In case nobody appears cn ?
pehalf of the applicant on the next date, it will be ‘

dismissed for defaultc, . W ,
KJ ('.&%ﬂ@a)/mm :

(S .Nar’ayan}/v -CO

< i
(>

40./ 6.4.2000,
For want of time, hearing is adjourned to
22.5.2000. o
/cBS]  (L.R.K. PRASAD) S+ NARAYAN)
I MEMBER (A) | YICE~CHAIRMAN

41,/ 22.5.2000.
For want of time, hearing is adjourned to 21.7.2000,
N = (O Cé%f::’/

/ces/ (L.R.K. PRASAD) (5. NARAYAN)
. - MEMBER (A) VICE-CHAIRMAN

42/21.7.2000 = None for the parties. '~ * -~
, Eiahfih’ﬁen/heariaguen,ZZ‘B;2ﬁDD.fP;oxza“»-
counsel Sh. A.N.Jha, on behalf of Sh. Pandey:states
that he has received a telephonic message from Sh.

Pandeyd%%é*§§30urnment. CoHL I v P .
o~ QAa;,gﬂ‘lcﬂﬂ’
e

AKT (L .HMINGLIANA) (L.JHA)
MEMBER(A) MEMBER(J )




43
22.8.2000

cM .~ None: for the partieé List it 'fo::- hear ing
on 18010020000 ‘ .

\ / (Ltha)

(L.Hmigliana) : M
MA) | L
L 44./ 18.10,2000,

as the D.B. of court no. 1 is .sitting at Ranchi, o

list it on 21.11.2000 fof hearing. . T_,,.i.
]

. HMINGLIANA) . , : (L. JHA)
MEMBER (A) . - | MEMBER (3J)

' 45/21,11,2000 : For wantof DB, the- hearing is adjourned to

113.12.2000. A
'%r</€%l%>//ﬁﬁ ‘ e

skj | : _ "~ (LeR.K.Prasac)/M[A).

46/1%.12.'2 000 : For want of pB, the hearing is adjouméd o

16,02,2001, - : . »

s kj ' nend )
4 o : (L.R.K.Prasad )/M{A)

47./ 16.2.2001. ' o ‘ - 5

On the request made on behalf of the respbndey
‘list, it on 20.3.2001 for hearing. !

¢~

./“ /
J*} /.

INGLI AN A)/M(A) ) . (L; JHA)Y/M(3)

—

/ces/ (L.




) | ‘0.A.N0.22/96
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v’f : 1/20,03,2001 : . Forwant of time, the hearing is adjourne
',{/ _to 09,05,2001, '
o | M@PQ
skj (L.Jha)/M(J) (LeR.K.Prasad)/M(A)
v cort '
‘49/09.05 .2'061 | 'Sh'ri J“. Prasad for Shri S. Pandey, counsel for
A . .  the.applicant, R
. Fof want of D.B., list it for hearing on
¢ 20,07,2001,
. -
SRK/ * - [ e HMINELINER)/M(A)
50/20.7 .2001 For want of D.B., list.it on.26.9.2001 '
for hearing.
i
SKS - : ( L. Ymingliana )/M(A)
» 54/26,9.2001 Shri J, Prasad for Shri S.Pardey, counsel foar applicant, ™
b On request, list it for hearing on :
ﬁ,cr a s ; ‘ .
. MES, ( L,Jdha )/M(J)
52/28.11,2¢cQ Shri Vikash Jha forShri G.Bose, Rly, counsel
prays for time. Allgwed, List it f or hearing
on 16..1020020 '
o
MT“B. ( L,Hminglianal )/M(A) ( L.dha ) mM(J)
53./ 16.1.2002. shri G.Bose, the learned counsel for the
respondents has prayed for short adjournment , undertaking
that he will inform the learned counsel for the applicant.
List it on 28.2.2002 for hearing.
fo——SsR ; ‘\ p
/ces/ (L.R.K. PRASARY/M(A) ] (B.N. SINGH NEELAM)/V.C.



53

| T shri s.pandey.. for the-applicant o«

23.2;02 » . . "\\\\
shri g. Bose .. for the respondents O

#M

“n amstrﬁction ffom. the vcliené, shri
--s.Pandéy‘ states that the spplicant is not
keen lto pursue this matter and he may be
permitted to withdrawn the O.A shri G.Bose
has no_objec;ion to this. In view of the
aforesaid positicn, t;his;@.z‘s.._ is disposed of
as withdrawn by the applicant.

(Shyama pogra
M (7) MR)

vt




